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AifmMmw to  Coal  Mbras 
(Conservation and Safety) Rnn

The Mnhtor ef Sttd, Mines ui 
roel (Sardar Swamn Singh): Sir, I 
beg to lay on the Table, under sub­
section (4) of Section 17 of the Coal 
Mines  (Conservation  and Safety) 
Act, 1882, a copy of each of the fol­
lowing Notifications making certain 
further amendments  to the  Coal 
Mines (Conservation  and  Safety) 
Rules, 1954:—

(1) SJR.O. No. 197 dated the 19th 
January, 1957.

Oi) S.R.O. No 298 dated the 26th 
January, 1957.

(111) SRO. No. 2244 dated the 6th 
July, 1957.

(iv) S.R.O. No. 2245 dated the 6th 
July, 1957.

(v) S.R O No 2551 dated the 10th 
August,  1957.  (Placed in 
Library, See No. LT-1500/59).

Reports on Second General Elections 
AND BYE-ELECTIOHS

The Minister of Law (Shri A. K. 
Sen): Sir, I beg to lay on the Table 
a copy of each  of the  following 
papers'—

(1) Report on the Second Gene­
ral Elections in India, 1957— 
Volume II (Statistical)

[Placed m Library, See No. 
LT-1501/59]

(2) Results of bye-elections held 
between Apnl,  1957  and 
March, 1959. (Placed in Lib­
rary, See No. LT-1502/59).

Notification issued under Mines anu 
Minerals (Regulation and Deveiop- 

ment) Act

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):
&r, I beg to re-lay on the Table a

It I«■ copy of Notification 2Tc. G.S.R  349, 
dated the 28th March, 1989,  under 
sub-section (1> at Section 28 of the 
Mines and Minerals (Regulation and 
Development) Act, 1957. (Placed in 
Library, Set No. LT-1850/59).

NOTXrZCATIOH ISSUED UNDER INTER­
STATE Corporations Act

Shri Datar: Sir, I beg to lay on the 
Table, under sub-section (5) of Sec­
tion 4 at the  Inter-State Corpora­
tions Act, 1987, a copy at the Bom­
bay Board and Faculty of Ayurvedic 
and Unani Systems of Medicine (Re­
constitution  and  Re- organisation)
Order, 1959, published in Notification 
No. G.SH. 615, dated the 21st May, 
1959. (Placed  in Library, See No. 
LT-150S[59).

Notifications  issued mam All 
India Services Act

Shri Datar: Sir, I beg to lay an the 
Table a copy of each of the follow- 
ing Notifications,  under sub-section
(2) of Section S of the All  India 
Services Act, 1951:—

(I) GSR. fTo 881 dated the 1st 
August, 1959, making certain 
amendments  to the Indian 
Administrative Service (Pay) 
Rules, 1954

(II) GS.R. No 882 dated the 1st 
August, 1959, making certain 
amendments to  the  Indian 
Police Service  (Pay) Rules, 
1954. (Placed in Library, See 
No LT-1504/59).

Notifications issued under Forxxgx

Exchange Regulation Act

The Deputy Minister of Finance 
(Shri B. B. Bhagat): Sir, I beg to 
re-lay on the Table, under sub-secttaa 
(8) of Section 27 of the Foreign Ex­
change Regulation Act, 1947 a copy 
of each  of the following  Notifica­
tions:—

(1) G.S.R. No. 179 dated the 14th 
February, 1959 making  cer­
tain further amendments  t»



S4&
Pcem  BRAItANA 1ft, lltl (S4KA) M mA< ftfe «ffe

the Foreign Exchange Re­
gulation Rul«*. l9M-,£Pl22* 
Ik Library, See Ho. LT-llW/

«).

(lii G.SJV. No 1W dated the 14th 
February, 1959. (WwJ  * 
library, fife* No. LT-1377/59)

ĵmnnioR to Csnihal Excisi 
RtJIXS

Shri B. B. Bhagat: Sir, I beg to toy 
on the Table, under section 38 of the 
Central Excises and Salt Act, 1944,a 
copy of each of the fallowing Notifi­
cations making certain further amend­
ments to tbe Central Excise Buies, 
1944:—

(i) G.S.R. No. 945 dated the 9th 
May, 1959.

(11) G.S.R No 591 dated the 23rd 
May, 19S9.

(iii) G.S.R. No 616 dated the 30th 
May, 1989

(iv) G.S.R- No. 708 dated the 20th 
June, 1959.

(v) G.S.R. Nos. 78B and 789 dated 
the 11th July, 1959.

(vi) G.S.R. No. 885 dated tho 1st 
August,  1959.  (Placed *n 
Library, See No. LT-1505/50).

NanncATioNS issued xjnosb Sea 

Customs Act

Shri & K. Bhagat; Sir, 1 beg to lay 
on the Table, under sub-sectjon (♦) 
at Section 4SB of the Sea Customs 
Act, 1878, a copy of each of the fol­
lowing Notifications:—

(i) G.S.R. No. 700 dated the 20th 
June, 1959  making certain 
further amendment to the
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

fil) G.BJR. No. 701 nated the JOth 
June, 1959.

(iv) G.&R. Na 721 dated the 27th 
June, 1959 making certain 
further amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1998.

(v) G.S.R. No. 722 dated the 27th 
June, 1959.

(vi) G.S.R. No. 755 dated tne 4th 
July,  1959  making certain 
further  amendment to  the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

(vii) G.S.R. No. 756 dated the 4th 
July, 1959.

•

(viii) G.S.R. No. 790 dated the 11th 
July, 1959  making certain 
further amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) -iules, 1958.

(ix) G.SR. No 791 dated the lith 
July, 1959

(x) G.SR No 792 dated the 11th 
July, 1959 making certain 
further  amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

(xi) G.SR No 793 dated the 11th 
July, 1959

(xii) G.S.R No 794 dated the lith 
July, 1959  making  certain 
further amendment  to  the 
Customs  Duties  Drawback 
(Brand Rates) Rules, 1958.

(xm) G.S.R. No. 795 dated the 11th 
July, 1959 ,(Placed in Lib­
rary, See No LT-1506/59).

Notifications issued under Sea
Customs Act and Central 
Excises and Salt Act

Shri B. B. Bhagat: Sir, 1 beg to lay 
on the ‘Able, under sub-section (4) 
of Section 43B of the Sea Customs 
Act, 1878 and Section 38 of the Cen­
tral Excises and Salt Act, 1944, a copy 
of each of the  following Notifica­
tions:—

(ill) G.S.R. No. 7?f lated the 27th 
June, 1959.

(l) G.S.R. No. 698 dated the 3Mb 
June, 1989 making certcta




